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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD

THURSDAY, THE TWENTY SIXTH DAY OF SEPTEMBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HON’BLE THE CHIEF JUSTICE ALOK ARADHE
AND o
THE HON’BLE SRI JUSTICE J. SREENIVAS RAO

W.A.Nos.1099, 1100, 1101, 1121, 1142, 1150, 1151, 1169, 1170, 1207,
1222, 1231, 1237, 1238, 1246, 1265, 1708, 1709, 1715, 1719, 1741,
1743, 1747, 1748, 1754, 1755, 1756, 1757, 1758, 1761, 1764, 1765,
1767, 1768, 1785, 1786, 1797, 1798, 1799, 1801, 1802, 1804, 1805,

1806, 1849, 1857, 1873, 1938, 1989, 2002 of 2017:
72, 326, 338 of 2018:
581 of 2020; and
W.P.Nos.30470 of 2012:
4257 and 5977 of 2014

WRIT APPEAL NO: 1099 OF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated
29-12-2016 in W.P.N0.23112 of 2012 on the file of the High Court.

Between:

1. The State Rep. by the Principal Secretary to Government of Telangana,
Revenue Department, Secretariat, Hyderabad. (previously shown as State of
Andhra Pradesh)

2. The Special Officer & Competent Authority, Urban Land Ceiling, Nampally,
Hyderabad. _

3. The District Collector, Medchal District., (previously shown as Ranga Reddy
District)

4. The Tahasildar, Balanagar Mandal, Medchal, District: (previously shown as
Ranga Reddy District)

...ﬂfPPELLANTSIRESPONDENTS 1&2
AND




]

1, Guntaka Sivangaendramma W/o. G. Jampareddy, Aged about 42 years, Rio.
Plot No.74, Abhdyanagar, L8. Nagar Post, Hyderabad.

...RESPONDENTIPETITIONER

2. The Hyderabad Metropolitan Urban Development Authority, Hyderabad Rep.
by its Secretary.

3. Gopal Nagar Co.operative House Building Society, G6, RK. Estate, Road
No.4, KPITB Colony, Kukatpally, Hyderabad, Rep. by its President P. Rama
Goud

4. The Greater Hyderabad Municipa! Corporation, Hyderabad, rep. by the
Commissioner.

(Respondents 2, 3 & 4 not necessary parties to this petition)

...RESPONDENTS!RESPONDENTS

.A. NO: 1 OF 2017(WAMP. NO: 2096 OF 2017)

Petition under Section 151 CPC praying that in the circumstances stated
in the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the orders passed in WP.No.23112 of 2012, dated
29-12-2016, pending disposal of the Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL
Counsel for the Respondent No.2: SRI V. NARASIMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.3: -

Counsel for the Respondent No.4: Ms. T. KANYA KUMARI, REPRESENTING
SR1 M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1100 OF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the Order dated
29.12.2016 in W.P. No. 20569 of 2012 on the file of the High Court.

Between:

1. The State Rep. by the Principal Secretary 10 Government of Telangana,
Revenue Department, Secretariat, Hyderabad. (previously shown as State of
Andhra Pradesh) . v

2 The Special Officer & Competent Authority, Urban Land Ceiling, Nampally,
Hyderabad.



AND

Lad

ghe Di)strict Collector, Medchal District. (previously shown as Ranga Reddy
istrict

The Tahasildar, Balanagar Mandal, Medchal District. (previously shown as
Ranga Reddy District).

...APPELLANTS/RESPONDENTS 1 & 2

R. Ravi Varaprasad Raju S/0.R.\V.S. Suryanarayana Rfo. MIG 11-15, 1X
Phase, KPHB Colony, Kukatpally, Hyderabad - 72.

...RESPONDENT/PETITIONER

The Hyderabad Metropolitan Urban Development Authority, Hyderabad Rep.
by its Secretary. -

Gopal Nagar Co.operative House Building Society, G6, R.K. Estate, Road
No.4, KPHB Colony, Kukatpally, Hyderabad, Rep. by its President P. Rama
Goud

The Greater Hyderabad Municipal Corporation, Hyderabad, rep. by the
Commissioner.

(Respondents 2, 3 and 4 not necessary parties to this petition)

..RESPONDENTS/RESPONDENTS

LA. NO: 1 OF 2017(WAMP. NO: 2097 OF 2017)

Petition under Section 151 CPC praying that in the circumstances stated in

the affidavit filed in support of the petition, the High Court may be pleased to

suspend the operation of the orders passed in writ petition No. 20569 of 2012
dated 29.12.2016, pending disposal of the Writ Appeal.

Counsel for the Appellants: SRI D.V. CHALAPATHI RAOQO,

GP FOR ASSIGNMENT

Counsel for the Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL

Counsel for the Respondent No.2: SRI V. NARASIMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.3: --

Counsel for the Respondent No.4: Ms. T. KANYA KUMARI, REPRESENTING

SRI M. DHANANJAY REDDY, S.C. FOR GHMC



WRIT APPEAL NO: 1101 OF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated

29-12-2016 in W.P.No.24564 of 2012 on the file of the High Court.

Between:

1. The State Rep. by the Principal Secretary to Government of Telangana,
- Revenue Department, Secretariat, Hyderabad. (previously shown as State of
Andhra Pradesh)

2 The Special Officer & Competent Authority, Urban Land Ceiling, Nampalily,
Hyderabad.

3 The District Collector, Medchat District., (previously shown as Ranga Reddy
District) '

4. The Tahasildar, Balanagar Mandal, Medchal, District. (previously shown as
Ranga Reddy District)

...APPELLANTSIRESPONDENTS 1&2
AND
1. Aginati Harish Kumar S/o. Bhasakara Rao, about 27 years, R/o.H.No.1-1-
80/A, Saradhinagar, Khammam, Khammam District.

. ..RESPONDENTSIPETITIONERS

2. The Hyderabad Metropolitan Urban Development Authority, Hyderabad Rep.
by its Secretary.

3. Gopal Nagar Co.operative House Building Society, G6, RK. Estate, Road
20.4, KPHB Colony, Kukatpally, Hyderabad, Rep. by its President P. Rama
oud

4. The Greater Hyderabad Municipal Corporation, Hyderabad, rep. by the
Commissioner.

(Respondents 2.3 and 4 not necessary parties to this petition)

...RESPONDENTS]RESPONDENTS

1.A. NO: 1 OF 2017(WAMP. NO: 2098 OF 2017}

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the orders passed in WP.No.24564 of 2012 dated
29-12-2016, pending disposal of the Writ Appeal.

v



-

h

Counsel for the Appellants: SRID.V. CHALAPATHI RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL
Counsel for the Respondent No.2: SRI V. NARASIMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.3: --

Counsel for the Respondent No.4: Ms. T. KANYA KUMARI, REPRESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1121 OF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated
29-12-2016 in W.P.No.30608 of 2012 on the file of the High Court.

Between:

1. The State Rep. by the Principal Secretary to Government of Telangana,
Revenue Department, Secretariat, Hyderabad. (previously shown as State of
Andhra Pradesh)

2. The Special Officer & Competent Authority, Urban Land Ceiling, Namipally,
Hyderabad.

3. The District Collector, Medchal District., (previously shown as Ranga Reddy
District)

4. The Tahasildar, Balanagar Mandal, Medchal District. (previously shown as
Ranga Reddy District)

... APPELLANTS/RESPONDENTS 1 & 2
AND

1. S. Janaki Ramaiah, S/o. Venkata Narayana RJo. Plot No.46, Vasanthnagar,
Kukatpally, Hyderabad -72. _

.-.RESPONDENTS/PETITIONERS

2. The Hyderabad Metropolitan Urban Development Authority, Hyderabad Rep.
by its Secretary.

3. Gopal Nagar Co.operative House Building Society, G6, R.K. Estate, Road
No.4, KPHB Colony, Kukatpally, Hyderabad, Rep. by its President P. Rama

Goud

4. The Greater Hyderabad Municipal Corporation, Hyderabad, rep. by the
Commissioner.

(Respondents 2, 3 and 4 not necessary parties to this petition)

-.RESPONDENTS/RESPONDENTS



LA. NO: 1 OF 2017(WAMP. NO: 2134 OF 2017)

Petition under Section 151 CPC praying that in the circumstances stated in
the affidavit filed in support of the petition, the High Court may be pleased to
suspend the operation of the orders passed in writ petition No. 30608 of 2012

dated 29.12.2016, pending disposal of the Writ Appeal.

Counsel for the Appellants: SRID.V. CHALAPATHI! RAO,
GP FOR ASSIGNMENT

Counsel for the Respondent No.1: SRI V.R. AVULA, SENIOR COUNSEL
Counsel for the Respondent No.2: SRI1 V. NARASIMHA GOUD, S.C. FOR HMDA

Counsel for the Respondent No.3: --

Counsel for the Respondent No.4: Ms. T. KANYA KUMARI, REPRESENTING
SRI M. DHANANJAY REDDY, S.C. FOR GHMC

WRIT APPEAL NO: 1142 OF 2017

Writ Appeal under clause 15 of the Letters Patent preferred against the order dated
29.12-2016 in W.P.No.20551 of 2012 on the file of the High Court.

Between:

1. The State Rep. by the Principal Secretary to Government of Telangana,
Revenue Department, Secretariat, Hyderabad. (previously shown as State of
Andhra Pradesh)

2. The Special Officer & Competent Authority, Urban {and Ceiling, Nampally,
Hyderabad.

3. 1{')he District Caliector, Medchal District., {previously shown as Ranga Reddy
istrict)

4. The Tahasildar, Balanagar Mandal, Medchal District. (previously shown as
Ranga Reddy District)

_APPELLANTS/RESPONDENTS 1 &2
AND
1. N. Srikrishna Nandana W/o. N. Chennakesava Rao, Aged about 46 years,
R/o. Nagulapadu Post, pPedanandipadu Mandal, Guntur District.
__..RESPONDENTS/PETITIONERS

2. The Hyderabad Metropolitan Urban Development Authority, Hyderabad Rep.
by its Secretary.



